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rosewood, teak, eucalyptus, neem etc. should
be planted there. By making these arrange-
ments the Goveraoment will have assets worth
crores of rupees, the unemployed persons
will get jobs and it will also reduce the
intensity of drought in this region.

[English)

(iv) Need to include Sonepat (Haryana)
in the National Capital Region.

SHRI DHARAM PAL SINGH MALIK
(Sonepat) : District headquarters Sonepat is
big industrial town of Haryana which is
situated only about forty kms. from Delhi.
It is a fast developing town and requires
proper planning in all respects. The other
towns situated for away from Delhi, Iike
Panipat, Mathura, Alwar, Rewari and Rohtak
bave been included in the National Capital
Region whercas Sonepat has not been includ-
ed in National Capital Region. About forty
thousand people daily come from Sonepat to
Delni to attend their offices and other busi-
ness . concerns. It is, therefore, requested
that Sonepat Town of Haryana be included
in National Capital Region to check hapha-
zard and unplanned growth of this area.

[Translation)

(v) Need to introduce question papers
in regional languages in competitive
examinatjons,

SHRI AKHTAR HASAN (Kairana) : 1
want to draw the atiention of the Govern-
ment towards the compulsory Enghsh paper
and English medium 1o All Iadia Competi-
tive Examinations and Admission Tests held
for Epginecring Colleges and Technological
Institutes. Even afler forty years of inde-
pendence, students ol our country are forced
to learn English lapguage and as a result
only the students belonging to the well-to-do
families are a»le 1o pass the aforesaid exa-
minations wnereas most of the students
belongirg to the rural and backward areas
are not able to clear these examinations
due to their poor knowledge of English
language. According to the survey of
NCERT only seven per cent students
study English and the remaining 93 per cent
students study in Hindi and other regional
languages in the whole country. Last year
90 per cent of Boglish medium students
Qualtied in 11T, cxaminations while 93 per
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cent students studying Hindi and regiopal
languages could get only ten per cent scats
in it. Besides, All India ; Examinations such
as National Defence Acadamy, All lodia
Premedical Test, FMC, Puna, Indian Forest
Services, there are several other examinations
in which English paper is of 150 marks and
is compulsory, though there is no need of it
alopg with science subjects and a Question
Paper in Hindi and other regional langusges
can be substituted in its place. This should
be donec because it is very difficult for the
students to compelete these examinations
after studying upto class 12th in Hindi and
regional medium.

Keeping in view these problems I, there-
fore, request to the Government that English
paper should no* be compulsory in such
examinations but it should be made optionail
in the interests of the regional students and
the candidates should be allowed to opt for
Hiodi or their own regional language so that
every citizen of the country may be able to
compete in all important examinations like
Civil Services etc.

[English)

(vi) Need to construct a bridge over
Brahmpatra river pear Dibrugarh in
Assam,

SHRI M. R. SAIKIA (Nowgong) : Sir,
Duliajan and Naduwa are two important
Indian Army base-stations in Upper Assam.
Troop movement from this area to far-flung
Chinese border in Arunachal Pradesh used
to be done viea Guwahati which bhas now
been switched via Kalia Bhomaraguri over
Brahmaputra river near Tezpur. The army
bas to travel approximately 500 kms, from
these bases to reach their destination. The
entire North bank of Brahmaputra river
and Arunachal Pradesh is very much
backward in all spheres viz., trade commerce
and industry, as the area is not connected
with any major town of Assam. Guwahati
is more than 500 kms. by road. In case
there is a direct road-link through a bridge
over the Brahmaputra, pear Dibrugarh
town, it wll be only 100 kms, from North
Lakhimpur and 150 kms. from Itanagar.

Therefore, I urge upon the Central
Government to take initiative for construc-
tion of a bridge near Dibrugarh over the
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Brahmaputra river which would go a long
way for development of this region.

(vii) Need to probe the disappearance
of some people from Meerut during
1987 riots,

SHRI G. M. BANATWALLA (Ponnani) :
Mr. Speaker, Sir, the United Nations
Working Group on Enforced and Involuntary
Disappearances bas transmitted to the
Goveroment of India a cowmunication
relating to thirty allegedly enforced or
involuntary disappearances fromn in and
around Meerut on May 22, 1987, i.e.
duriog the last riots in Meerut. This has
been admitted by the Goveroment in reply
to my Unstarred Question No. 7560 on
20th April, 1958. The Government of
Uttar Pradesh has instituted enquiries in the
matter., As the matter and the alleged
circumstances of enf:rced disappearances are
rather serious and have also attracted
interpational attention, I urge wupon the
Government that inquiries be instituted by
Central sgencies, preferably by the CBI
and action be taken against those responsible
for the said disappearances and full compen-
sation be given to the next of kith
and kin.

[Translation]

(viii) Need to include ‘Rajbhar’ and
‘Gond’ (Kabar) Communities in the
list of Scheduled Castes and Schedu-
led Tribes.

SHRI RAJ KUMAR RAIl (Ghosi)i
Mr. Speaker, Sir, there is a large population
of ‘Rajbbar’ community in Uttar Pradesh
and adjoining States and most of the persons
belonging to this community are landless
and illiterate. Their economic condition is
very pitiable, Thcy bave not been provided
any reservation of any other facilities.
Keeping in view their economic and social
condition there has been a long standing
demand for decades that they should be
benefited by providing them the facilities
of Scheduled Castes and Scheduled Tribes
aod thus their standard of living should
be wuplifted. The State Government of
Uttar Pradesb bas recommended on 26th
May, 1982 that the persons belonging to
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this community should be provided the
facilities of Scheduled Castes and Scheduled
Tribes but despite this and also my sub-
missions in the House the Central Govern-
ment has not taken any action. The
condition of ‘Gond’ (Kabar) community
living in Eastern Uttar Pradesh is also
somewhat similar. They are Dot provided
the facilities, benefits and certificates which
are available to this community in other
States and Commissionaries thereby causing
great resentment among them. From 17th
April to 21st April, persons belonging to
‘Rajbhar’ community had drawn tte attention
of the Government by staging a ‘dharna’ at
the Boat club New Delhi.

I, therefore, request the Government to
include ‘Rajbhar’ and ‘Gond’ (Kahar)
commupity residing in the districts of
Eastern Uttar Pradesh in the list of Schedu-
led Castes and Scheduled Tribes so that
these communities could also enjoy the
facilities which are available to the Scheduled
Castes and Scheduled Tribes.

12.17 brs.

DISCUSSION UNDER RULE 193

(English]

Defence Minister's statement of 21 4,1988
Re. Allegation of payment of Commission to
Indian Agents in coonection with purchase of
submarines from M/s. HDW of Federal
Republic of Germeny

THE MINISTER OF DEPENCE (SHRI
K. C, PANT): Mr. Speaker, Sir, I heard
the debate very patiently and 1 requestsd
my Hon. friends to give me a patient hearing
also anod I am glad that yesterday even
Prof, Dandavate scemed to react to this
suggestion favourably, 1 made a detailed
statement in the House on 21st April, 1988
and there I went into some detail about the
sequence of ecvents which are related to
the acquisition of subma'ines from the
HDW io the year, 1981, nearly 6} years
ago and I also informed the House about
the inguiries conducted, about the



